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RESPONSE OF CPCB IN COMPLIANCE TO HON’BLE NGT ORDER DATED
29/01/2025 IN O.A. NO. 199 OF 2021 (SZ) & I.A. NO. 96 OF 2022 (SZ) IN THE MATTER

OF SRI. SHANKAR NARAYANA BALA KRISHNA, TELANGANA AND ORS. VS
STATE OF TELANGANA REP BY ITS CHIEF SECRETARY, HYDERABAD AND ORS.

1.0 Background

Central Pollution Control Board (hereinafter referred as CPCB) submitted its report on

26.09.2024 in compliance to Hon’ble NGT (SZ) Chennai Order dated 15.07.2024 in Original

Application No. 199 of 2021 (SZ) & I.A. No. 96 of 2022 in the matter of Sri. Shankar Narayana

Bala Krishna, Telangana and Ors. Versus State of Telangana, Rep. by its Chief Secretary,

Hyderabad & Ors.

In reply to CPCB Report dated 26.09.2024, Greater Hyderabad Municipal Corporation

(hereinafter referred as GHMC), Respondent No. 6 submitted a report dated 28.01.2025 before

Hon’ble NGT, Southern Zone.

Further, the Hon’ble NGT (SZ) heard the matter on 29.01.2025 and issued following directions

in Para 2 & 3 to CPCB:

“2. As the report was uploaded only today, the learned counsel appearing for the CPCB seeks

further time to respond.

3. The CPCB is also directed to report about their stand on the capping issue, which is the

primary focus of this case. While the report submitted by the 6th Respondent is comprehensive,

the final opinion from the CPCB is still required.”

A copy of the Hon’ble NGT Order dated 29.01.2025 is attached as Annexure-I.

2.0 CPCB observations on the progress/action plans submitted by GHMC and status of

compliance of CPCB recommended action points by GHMC



Page No. 3

In compliance to Hon’ble NGT (SZ) Chennai Order dated 15.07.2024, CPCB submitted its

report on 26.09.2024 which contains the deliberations & observations of 11-member expert

group formed in the matter, Regulatory & Legal aspects related to capping of dumpsites &

action points recommended by CPCB.

Further, GHMC submitted its report dated 28.01.2025 before Hon'ble NGT (SZ) containing its

compliance/progress w.r.t. CPCB recommendations and action plan for legacy leachate,

disposal of RDF & decentralized MSW processing facilities.

In compliance to Para 2 of Hon'ble NGT order dated 29.01.2025, the observations of CPCB on

the progress submitted by GHMC and status of compliance of CPCB recommended action

points are tabulated below:

Table 1: Progress submitted by GHMC and Observations of CPCB

S.

No.

Issues Status of action/progress

submitted by GHMC

CPCB Observations

1. Fresh waste

management

The entire 8,100 TPD of

Municipal Solid Waste (MSW)

received at Jawaharnagar

dumpsite is being fully

processed. Mechanical

segregation of 8100 TPD waste

results into 3800 TPD of

organic waste (-70 mm) which

is used for composting, 2340

TPD of inorganic waste (+70

mm) is used as Refuse Derived

Fuel (RDF) to generate

electricity in WTE plants at

Jawaharnagar (24 MW Phase I)

and Dundigal (14.5 MW), with

 As per the CPCB report dated

14.07.2024, for processing of

3800 TPD of organic waste (-

70 mm) which is used for

composting, Consented

capacity of Compost plants

available is only 3 x 680 TPD

(~ 2000 TPD).

 Telangana Pollution Control

Board (TGPCB) vide Lr.

No.MSW-

17/TGPCB/MSW/HO/2024

dated 23.09.2024; submitted

the observations of Joint

Inspection carried out by
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some part of RDF sent to

cement and recycling plants.

The remaining 1960 TPD of

RDF is stored for future use in

the 24 MW Phase II WTE plant,

expected to be commissioned

by March 2025.

TGPCB and GHMC, wherein

TGPCB mentioned that

“-70 mm processed waste is

around 3800TPD which is further

processed through Windrow

composting for degradation and

further sent to 20 mm Trommels

which are 08 Nos where the -

70mm is segregated to +20mm

which is sent to sanitary landfills

and -20mm are further processed

in 4 mm trommels and -4mm is

the compost part, which is around

10% i.e., around 320 to 350 TPD

on average generation”.

 Thus, TGPCB reported that

320-350TPD of compost is

generated and the rest is

rejects, which is sent to

sanitary landfills. However,

neither the capacity of

trommels nor capacity of

compost plants is mentioned

by TGPCB to confirm

whether GHMC has adequate

capacity for processing of

compost or not. A copy of the

TGPCB report dated

23.09.2024 is attached as

Annexure-II.
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 Further, TGPCB Letter

confirms that 1960 TPD of

RDF is being stored at the

site. Expected timelines of

March, 2025 forcommissioning

of24 MW Phase II WTE plant

which is presently under

construction stage, to be

adhered by GHMC.

 In view of the above points,

TGPCB is required to confirm

the processing capacity of the

waste management

facilities in the Jawaharnagar

area vis-a-vis the waste

generated in the GHMC

jurisdiction. TGPCB to also

provide the operational as

well as the compliance status

w.r.t provision of SWM

Rules. 2016 of these facilities

2. Establishment

of

decentralized

MSW

processing

facilities

GHMC has planned

decentralized MSW processing

facilities at Dundigal,

Pyaranagar, Lakdaram and

Malkapur for fresh waste

management.

 TGPCB rejected the Consent

to Establish application for

the 4,000 TPD MSW

processing plant at Dundigal.

 TGPCB to provide the

operational as well as the

compliance status w.r.t

provision of SWM Rules.

2016 of these
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facilities decentralized MSW

processing facilities at

Dundigal, Pyaranagar,

Lakdaram and Malkapur for

fresh waste

3. Legacy

Leachate

management

 GHMC in its report dated

28.01.2025, submitted

that a 2000 KLD

Mechanical Vapour

Recompression

Evaporation (MVRE)

plant is in operation since

2020, which has treated

650 ML of the estimated

850 ML of legacy

leachate. Further, GHMC

submitted that 815 ML of

the estimated 850 ML of

legacy leachate was

treated and disposed as

on 22.01.2025.

 GHMC has dug (07)

extraction bore wells and

installed Submersible

pumps to facilitate

collection and monitoring

the liquid from extraction

bore wells. The extracted

liquid is being treated at

the existing leachate

As per the CPCB report dated

14.07.2024,

 There is no provision to

collect leachate which is

percolating down to the

groundwater through the

unlined base of the dumpsite.

 The Malkaram pond existing

in northern side of pond is

contaminated due to leachate

from dumpsite which enter

the pond both from surface as

well as through underground

seepage.

 There are 05 artificial ponds

for collection of leachate out

of which two ponds are lined

and remaining three are

unlined.

 The groundwater of all

monitoring bore wells (S. No.

7 to 11) are contaminated

with respect to TDS & COD.
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treatment plant.

 Environment Protection

Training & Research

Institute (EPTRI), vide

Interim Progress report

dated 21.01.2025,

recommended drilling of

additional bore wells or

optimizing existing

systems to enhance

leachate extraction. The

detailed report and

recommendations from

EPTRI yet to be received.

Elevated levels of COD

indicate that there is intrusion

of leachate into the

groundwater

The aforementioned issues have not

been addressed in the report

submitted by GHMC.

4. Remediation

of

contaminated

Ground water

 GHMC vide Letter dated

30.08.2024 to CPCB

submitted that it is also

open to adopt any ground

water contamination

containment measures

recommended by CPCB.

 GHMC has not proposed any

measures for assessment of

extent of contamination of

ground and surface water

bodies reduction &

remediation of the same

as recommended by CPCB in

report dated 14.07.2024.

5. Disposal of

semi-

processed

waste/ RDF at

the site

 GHMC proposed to set

up (05) RDF

manufacturing units of

1000 TPD capacity each

within next (05) years to

channelize RDF for co-

processing in (33) cement

 At present, more than

68,17,487 MT of unutilized

semi- processed waste is

stored at the processing

facility, with additional 1,960

TPD being added regularly.

 GHMC has not submitted
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plants present within 300

km distance from

GHMC.

time-bound action plan

disposal of 68.17 Lakh

Tonnes of semi-processed

waste stored, considering

future projections of waste

generation for atleast ten

years as recommended by the

CPCB. The proposals

submitted by GHMC are still

in the initial stages only.

Table 2: Status of compliance of action points recommended by CPCB vide report dated

26.09.2024

S. No. CPCB recommended action points Action to

be initiated

by

Compliance status

1. IIT Roorkee, NIH, CGWB and NGRI to

carry out the feasibility study regarding

possibility of remediation of the capped

site and assessment of extent and trend of

contamination of soil, ground water and

surface waterbodies, Various aspects

related to assessment of capping layer

provided, potential hazard related to

subsidence of the capped site due to

settling waste, feasibility of bio-mining

(considering volume of waste, space

availability, utilization/disposal options

for various rejects/by-products expected to

be generated during bio-mining, etc.),

CPCB CPCB has issued a

letter to IIT Roorkee

to submit

the proposal to carry

out the feasibility

study regarding

possibility of

remediation of the

capped site and

assessment of extent

and trend of

contamination of soil,

ground water and

surface waterbodies.
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leachate management, required remedial

measures for waste as well as

contaminated soil & water bodies to be

covered in the feasibility report. The same

be completed in two months.

Detailed Project Report (DPR) shall be

prepared in accordance with provisions of

SWM Rules covering the above and as per

the Feasibility report by IIT Roorkee with

assistance from NIH, CGWB and NGRI.

The DPR shall be prepared within a

timeline of 06 months and delineate the

various actions/activities to be taken along

with timeline for remediation of the

GHMC dumpsite including remedial

measures for waste, contaminated water

bodies & soil, in line with the findings of

the Feasibility report. The

recommendations shall focus on both

containing as well as preventing further

damage to the surrounding environment.

The cost of preparation of Pre-feasibility

report and the DPR shall be raised by IIT

Roorkee and may be borne through NGT

EC fund at CPCB.

A copy of the CPCB

letter dated 6.11.24

is addressed to IIT

Roorkee is attached as

Annexure-III.

IIT Roorkee has

submitted proposal on

22.12.24 which is

under examination at

CPCB.

2. GHMC shall provide all required

assistance to IIT Roorkee and other

Institutions in preparation of the

Feasibility report. CPCB shall co-ordinate

the aforementioned activities for the

GHMC &

CPCB

-do-
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timely completion of the feasibility study

for arriving at the future course of action.

3. Based on the DPR, GHMC shall prepare

the Action Plan for implementation of the

various actions/activities outlined in the

DPR. A Monitoring committee headed by

Principal Secretary, Dept. of Environment,

Govt. of Telangana with Member

Secretary, Telangana SPCB, CPCB RD-

Chennai and Principal Secretary, UDD,

Govt. of Telangana as members may be

constituted to monitor the implementation

of the Action plan. The Monitoring

committee shall also identify funds for

implementing each activities of the Action

Plan.

GHMC -do-.

4. Telangana SPCB in consultation with

CGWB to prepare a Comprehensive

Ground & Surface Water Quality

Monitoring Plan. Regular monitoring of

Surface/ Ground water to be accordingly

conducted by Telangana SPCB as per the

Action Plan.

TGPCB As per the GHMC

Report dated

28.01.2025, TGPCB

proposed for

continuous monitoring

of ground water

through third party

experts. However,

Comprehensive

Ground & Surface

Water Quality
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Monitoring Plan in

consultation with

CGWB is yet to be

prepared by TGPCB.

5. The Hyderabad Integrated Solid Waste

Management Facility at Jawaharnagar is

not adequate for processing/utilizing entire

received waste (8100 TPD qty) from

Hyderabad city. The facility can utilize

about 43.70% of waste against the

generation of 8100 TPD and the rest

56.3% (i.e. 4560 TPD) is being

accumulated in the processing facility as

semi-processed waste. GHMC shall

develop adequate Solid waste processing

capacity to manage the waste being

handled at the site.

Future projections in waste generation, for

atleast ten years, shall be taken into

consideration in development of the

facilities.

GHMC Details covered at

Point No.1 & 2 of

Table 1.0

6. Presently 68.17 lac Tonnes of semi-

processed is stored on its premises. Action

points related to disposal of 68.17 Lac

Tonnes of waste stored on its premises

shall also be included in the Action Plan.

GHMC Details given at Point

No. 5 of Table 1.0

7. Telangana SPCB to ensure

implementation of the same as per the

stipulated timelines.

TGPCB TGPCB shall ensure

implementation of the

action plans.
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3.0 CPCB stand on the capping of the dumpsite

CPCB in compliance to the Hon’ble NGT Order dated 29.09.2022 in O.A. No. 606 of 2018 (PB),

constituted an expert committee to determine whether capping can be retained. The opinions of

Expert group & CPCB recommendations have been submitted to Hon’ble NGT vide CPCB

report dated 26.09.2024.

Based on the recommendations of the Committee, CPCB has issued a letter dated 6.11.24 to IIT

Roorkee to submit the proposal to carry out the feasibility study regarding possibility of

remediation of the capped site and assessment of extent and trend of contamination of soil,

ground water and surface waterbodies. The study is to be jointly carried out by National Institute

of Hydrology, Central Ground Water Board and National Geophysical Research Institute. IIT

Roorkee has submitted proposal which is under examination at CPCB.

The cost of conducting the feasibility as per the proposal is Rs.210,00,000/- (Two hundred and

ten lac rupees only). As per the recommendations of the Report dated 26.9.24 submitted

by CPCB, the cost of preparation of Pre-feasibility report and the DPR shall be raised by IIT

Roorkee and may be borne through NGT EC fund at CPCB. In view of above, it is humbly

request that Hon'ble Court may kindly grant permission for bearing the cost of conduction of

feasibility study through NGT funds.

It is further submitted that further course of action shall be planned based on the findings of the

Feasibility Study Report.

Counsel for
Central Pollution Control Board
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IN THE MATTER OF: 
 
 

Sri. Shankar Narayana Bala Krishna 
Telangana and Ors. 

…Applicant(s) 
Versus  

 
State of Telangana, 
Rep. by its Chief Secretary 
Hyderabad and Ors. 
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CORAM:      

 
HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):  Mr. Shivang Singh represented 
Ms. Mamatha Ralla. 

 
For Respondent(s): Mr. Mohamed Aathic represented 

Mrs. H. Yasmeen Ali for R1, R5, R7, R8. 
Mr. Meyappan represented 

    Mrs. ME. Sarashwathy for R2. 
    M/s. N. Nathami for R3. 
    Ms. Lavanya represented 
    Mr. T. Sai Krishnan for R4. 
    Mr. Om Prakash, Sr. Adv. along with 

Annexure - I13



 

Page 2 of 2 
 

Mr. D. Sreenivasan for R6. 
    Ms. Sonakshi represented 

M/s. Ritika Singhal, Avinash Desai,  
    Shaswant for R9 & R10. 
 
 

ORDER 

 
 

1. Today, the report of the Greater Hyderabad Municipal 

Corporation (GHMC) is filed, wherein they have furnished three of 

the action plans, which includes 24 Mega Watts Waste to Energy 

project also. The report has addressed water contamination, 

treatment of the legacy waste, etc.  The report also covers the 

comment by the Central Pollution Control Board (CPCB) and the 

compliance by the GHMC.   

 

2. As the report was uploaded only today, the learned 

counsel appearing for the CPCB seeks further time to respond.   

 

3. The CPCB is also directed to report about their stand on the 

capping issue, which is the primary focus of this case. While the 

report submitted by the 6th Respondent is comprehensive, the final 

opinion from the CPCB is still required. 

 

4. Post the matter on 25.02.2025. 

 Sd/-   
Smt. Justice Pushpa Sathyanarayana, JM 

 
  
 Sd/-  

Dr. Satyagopal Korlapati, EM 
 

O.A. No.199/2021(SZ)& 
I.A. No.96/2022 (SZ) 
29th January, 2025. AD. 
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BEFORE THE NATIONAL GREEN 

TRIBUNAL (SOUTHERN ZONE) 

CHENNAI    

 

Original Application No 199 of 2021 (SZ) 

     

 IN THE MATTER OF: 

             Sri. Shankar Narayanan BalaKrishna & Ors 
 

.... Applicant (s) 

    
  

    
 Versus 

 

State of Telangana and Ors. 

.....Respondent(s) 
 

 

ACTION TAKEN REPORT IN 

COMPLIANCE TO HON’BLE NGT 

ORDER DATED 29.01.2025 ON BEHALF 

OF THE CENTRAL POLLUTION 

CONTROL BOARD (CPCB), 

RESPONDENT NO. 3 

 

 

Advocate N Nathami 

COUNSEL FOR CPCB 


